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Becistered Crimes 

2642. SHRI G. NARSIMHA REDDY: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the total number of crimes re-
gistered In the last two years and the 

total number of "eaJes ~ere cotWicta 
were punished; and 

(b)" whether Goverturu!nt 'Propo~e 
to give some more powers to police 
to detect cases or there are allY other 
proposals to check 1rtle present tr~ 
of increase in criminal cases? 

THE imNISTER OF ST ATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (tt) 
and (b). The requisite information is 
being collected and on receipt of ihe 
same a statement will be laid on the 
Table of the House. 

Withdrawal of Criminal Ca .. 

2643. SHRI G. M. BANATWAL!A: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) how many criminal proceed-
ings instituted by the Government 
have been withdraWn during the pe-
riod after January, 1980 on the 
grounds Of lack of evidence, or public 
policy or their being politically moti-
vated or being frivolous in nature; 

(b) the names of persons against 
whom such proceedings had been ins-
tituted and alleged offences; and 

(c) whether Government propose 
to take action against officials and 
those responsible fat" institution of 
such criminal proceedings? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) and (b). 
The required information is ,given in 
the attached statement. 

(c) No such proposal is now under 
the conSideration ot the Government. 




